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ORDER
MA 415/2017 IN TCA No. 259/541A,/NCLTMB/MAIV20r5

For the Applicant has reported in MA .li 6/2017 in TC A 259120t3 filed bv the

Applicant seeking Corrigendum for the Order dated 11.5.2012 this Bench has giren

Corrigendum as follows:

The section of law mentioned as 159 ol the Act in first page is replaced with

Section 166

Extension of time has been given for filing the order with the Registrar of

Companies within a week from the date of receipt of the Order.

AccorLl iNl\, I his ApPlication is .llor\ cd

sd/- sd/-
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SECTION OF THE COMPANIES ACT: 441 of the Companies Act 2013.
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